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SHRI JANARDHANA POOQJARY :
Sir, I share the concern of the hon,
Member and about the specific instaess
which have been brought to the notice of
the House we will make an inquiry,  Bo
far as that is concerned, there is mo doubt

about it. But if we goneralise it, & will
be counter-productive.

I have stated earlier in my main reply
that we are making all our efforts to

check malpractices, even corruption. I
personally went, as I stated, to Rﬂnﬂnﬂ
In one district we had more than 1,500
beneficiaries When I made enquiry, only
one beneficiary stood up and said that
he had parted with Rs. 100 and Patwari
took that money, pot the bank people,
Then immediately I asked the Collector to
take action, There were 1,499 beneficia-
ries who stated that they gave no money
amounting to corruption. So, thatis
why I say if you generalise it, it is going
to be counter-productive  On the contr-
ary, the people, particularly the weaker
sections, will be under the impression
that hereafter for getting any loan they
have to part with some mouey as corrup-
tion. It is not correct also. We should
not create such a panic in the minds of
the people, Wherever there are such
instances we are assuring the hon. Mem-
bers that we will be very serious und wo
will take action,

SHRI SUNIL MAITRA (Calcutta
North-East) : Just for Minister’s infor-
mation. I am only requesting the Minis-
ter to go through the report brought out
by the Comptroller and Auditor General
of India in this regard published oaly
recently.

MR. CHAIRMAN : Now the question
is: “That the Bill, as amended, be
passed.”

The motion was adopted.

MR. CHAIRMAN: Now we go m
to next item, that is, Motion under R
388,

15.52 hrs,

MOTION UNDER RULE 388
Suspension of first proviso to Rule 74

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE
JANARDHANA POOJARY) :.On behaif
of Shri Pranab Kumar Mukherjee, I l:n;

. tomovethofuuom--
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[Shri Janardhana Poojary]

“That this House do suspond the first
proviso to Rule 74 of the Rules
of Procedure and Conduct of
Business in Lok Sabha in its
application to the motion for
reference of the Bill to provide,
with a view to the more effective
realisation of the objectives of
nationalisation of life insurance
business, for the dissolution of
the Life Insurance Corporation of
India and for the establishment of
a number of corporations for the
more efficient carrying on of the
said business and for matters con-
nected therewith or inciden:al
thereto, to a Joint Committee of
the House."”

PROF, MADHU DANDAVATE
(Rajapur) ¢ Mr, Chairman, thanks to
the Indian Airlines, yesterday 1 could not
reach here in time 1o express my opposi-
tion to the introduction of the Bill Any-
way, I will briefly make up for the lapse
yesterday by expressing my views on ne
motion that is already moved by the hon.
Minister,

While moving the motion, in fact while
formulating the Bill, the entire basis has
been the recomendations of the Era Sez-
hiyan Committee, whose report he has
already submitted. But, strangely enough,
even while accepting the proposal for the
break-up of LIC into five corporations,
they have isolated and accepted only one
recomendation of the Era Sezhiyan Com-
mittee, while totally disregarding the rest
of the recommendations. In relation to
the promotional policy, investment norms,
bonus to shareholders and all other relat-
ed matters, they have remained cons-
picuously silent about all these recomen-
dations and they have taken up only this
particular recomendation.

As far as the motivation of this Bill is
concerned, we are told that if there is an
element of competition in the working of
the LIC, they will augment the business
of the LIC particularly in the rural side,
and that will augmsat the efficiency of
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the operational functioning of the LIC,
. It is far from the truth, It is an accept.
ed fact that, if there is to be an eclement
of comp tition between a number of
entities, in that case, there must be cer-
tain dissimilar conditions that prevail
among themselves, For instance, as far
as the promotional policy, the investment
policy, the investment policy, the bonus
to the shareholders and all related pro-
blems are concerned, as far as these five
Corporations are concerned, you will find
that they have identical policies. There
is nothing to compare and there is noth-
ing like competition, Therefore, to think
in terms of projecting an clement of com-
petition in these five Corporations, where-
in competition itself cannot exist, 1 think
that is a meaningless rationable that is
sought to be built up.

Then, again, we are told that LIC is
unwieldy, As far as LIC is conceroed,
there are 940 branches. But, as far as
the Staie Bank of India is concerned, it
has more than 6,000 branches.

Again, we are told that the proportion
of rural business will increase. In 1957,
when the LIC was formed, at that time
the share of rural business was of the
order of 5 per cent, whereas in 1982, for
which year the report has already been
submitted, we find that this sharc would
be actually more than 32 per cent and, in
the further report, it is likely to, go up
further,

16 hrs.
[MR. DEPUTY-SPEAKER i the chair]

What is the rationale behind referring
a Bill to a Joint Select Committee. It is
an accepted fact that when there is con-
sensus on the basic approach to the Bill,
only to work out the details, for scru-
tinising the details, a Bill is generally
referred to the Joint Select Committee,
As far as this Bill is concerned, consensus
exists against the LIC split up; it does
not exist in favour of the LIC split up.
Therefore, referring this Bill to the Jolnt
Select Committee will be a meaningless
proposition, i
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. The Government should review its
policy and withdraw the Bill, even at this
stage, rather than recommending a refer-
ence of this particular Bill to a Joint
Select Committee, Already, the scrutiny
is completed, The proposal was already
scrutinized by the Sclect Committee and
Shri C, D. Deshmukh in that debate said
that it is a meaningless proposition to
have this referred to a Committee,

The Estimates Committee of the
Second Lok Sabha in 1961 has also reject-
ed the concept of dividing the LIC into
corporations. Even the Study Team of
the Administrative Reforms Commis-
sion has rejected it. More than that,
even the Morartka Committee had rejected
it in toto. Shri C. D. Deshmukh in this
very House has stated,

“‘On general grounds, it seems to me
that if the LIC has to be ultima-
tely responsible for life business,
it should be extremely difficult to
bring to work a number of cor-
porations. For instance. the state
of competition is bound to be
restricted, It would be difficult
to justify the existence of different
corporations,,."”

The Estimates Committee of the Second
Lok Sabha in 196 said the same thing; s0
also the Study Group of the ARC and
the Morarka Committee. So, in view of
all these considerations and, since the
successive commitiees, including the
Estimates Comamittee, . .... '

MR. DEPUTY SPEAKER :. You are

not opposing the motion under the rules?

16 hrs,

PROF, MADHU DANDAVATE: |
am coming to that...(/aterruptions), There-
fore, I say that since this problem was
scrutinised by a number of Committees
including even the Administrative Re-
forms Commission and a clear-éut base
_wae built up, I feel that instead of sug-
gesting reference to the Joint Select

Comumittee, even at this stage the’hon,
Minister for Finfince can show the cour.
tesy to the House, accept the consensus
in the House and withdraw the proposal
to refer the. matter to the Joint Com-
mittee, and on the contrary withdraw
also the original Bill, and maintain the

‘otarus quo, Them we will try to work

out the details of the efficiency of the
administration of the LIC,

MR. DEPUTY-SPEAKER : Wo will
complete this now. a

SHRI SATYASADHAN CHAKRA-
BORTY (Calcutta South) : Tomorrow,

MR. DEPUTY-SPEAKER : We will
finish it today. .

PROF. MADHU DANDAVATE :
There is going to be a stiff opposition to
it.

MR. DEPUTY.SPEAKER : That is
all right. It will take only 10 minutes,

SHRI SATYASADHAN CHAKRA-
BORTY ; How can you do this?

MR, DEPUTY.-SPEAKER : The
House can do it,

{Interruptions)

MR. DEPUTY-SPEAKER : Al right,
if you do not want, we will take it up
tomorrow.

Now, let us take up discussion under
Rule 195. )

16,02 hrs,

DISCUSSION ON ESPIONAGE ACTI-
VITIES OF CERTAIN PERSONS
INCLUDING RETIRED OFFI-
CERS OF THE DEFENCE

_ SBRVICES -
PROF. MADHU ' DANDAVATE
m: Mr. Deputy-Speaker, Sir, I



